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(b) if so, whether Government pro-
pose to issue instructions to the Central 
Board of Direct Taxes to take proper care 
and also have legal opinion before filing 
such appeals before the Tribunals; and 

(c) the cost involved in Government's 
dismissed appeals ? 

TIlE DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE (SHRI 
MORARn DESAI): The required in-
formation is available on an all-India ba~is. 
Separate figures for each State are not main-
tained because some of the Benches of the 
Tribunal have jurisdiction over more them 
one State. A statement showing the total 
nwnber of departmental and assessccs' 
appeals disposed of by the Tribunal to-
gether with the results thereof for the last 5 
years is given in the annexure. laid on the 
Table of tbe House. [P1ac~d in Lib,.ary 
See No. LT-2017/68J. 

(a) Yes Sir. 
(b) The Central Bllard of Direct Taxes 

have issued instructions from time to time 
to tbe Commissioners of Income-tax em-
phasizing the need for a selective approach 
in the matter of filing appeals to the Tri-
bunal. The Commis~ioner of Income-
tax who is empowered under the law to 
file appeals to the Income-tax Appellate 
Tribunal against the orders of Appellate 
As.istant Commissioners of Income-tax 
coosults the Standing Council to the 
Department wherever considered necessary. 

(c) The Income-tax Department is not 
required to pay any fee for filing appeals 
before the Tribunal. As the Departmental 
Representatives attached to the Benches of 
the Tribunal who are paid officers in the 
cadre of Assistant Commissioner or Income-
tax Officer, not only defend the Department 
in respect of appeals filed by the assessees 
but also appeals filed by the Department, 
DO separate cost is involved. It is only in 
a very few cases that the Standing Counsel 
to Department enters appearance before 
the Tribunal. Hence the cost involved in 
Government's dismissed appeals is not 
~eparately determinable. 

INCOME.TAX ApPEALS DECIDED BY Sup-
REME COURT 

11. SHRI C. C. DESAI: 
Minister of FINANCE be 

Will the 
pleased 

to lay OD the table information about 
the total number of appeals decided, 
the percentage of appeals allowed, 
partly allowed and dismissed by the Supreme 
Court in respect of assessee's appeais and the 
appeals filed by Government during the last 
five years? 

THE DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE (SHRI 
MORARn DESAI): The information is 
not readily available. It is b:ing collected 
and will be laid on the Table of the House 
as early as possible. 

PROSPECTS FOR FOREION AID FOR FOURTH 
PLAN 

J~. SHRI P. C. ADICHAN: 
SHRI INDRAJIT GUPTA: 
SHRI YOGENDRA SHARMA: 
SHRI CHINTAMANI PANIGRAHI: 
SHRI J. M. BISWAS: 
SHRI SHIVA CHANDRA JHA: 
SHRI GADILINGANA GOWD: 
SHRI R. K. AMJN: 
SHRIP. K.DEO: 
SHRI SRADHAKAR SUPAKAR, 
SHRI R. K. SINHA: 
SHRI JYOTIRMOY BASU: 
SHRI ONKAR LAL BERWA: 
SHRI HIMATSINGKA: 
SHRI D. N. PATODlA: 
SHRI PREM CHAND VERMA 
SHRI J. MOHAMED IMAM: 
DR. SUSHILANAYAR: 
SHRI BAL RAJ MADHOK : 
SHRI S. S. KOTHARI: 
SHRI MEETHA LAL MEENA: 
SHRI S. K. TAPURIAH: 
SHRI OM PRAKASH TYAGI: 
SHRI D. N. DEB: 
SHRI SITA RAM KESRI: 
SHRI RABI RAY: 
SHRI JUGAL MONDAL : 
SHRI DEVEN SEN: 
SHRI PRAKASH VIR SHASTRI: 

Will the Minister of FINANCE be 
pleased to state: 

(a) whether the prospects for foreign 
aid for the Fourth Plan seem to be very 
bleak; 
. (b) If so, whether any attempt is being 
made to ensure maximum mobilisation of 
internal resources for the Plan; and 
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(c) the .teps contemplated in this 
directions? 

THE DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE (SHRI 
MORARJI DESAI): (a) The require-
ments of foreign aid for the Fourth Plan 
have not yet bee" finally assessed and 
thcrefllr~ no precise ans\\'er can be given. 

(b) The problem or raising internal re-
sources to II,e maximum extent is engaging 
the attention or bOlh the Central and State 
Government ,. 

(e) These" ill be known after the Fourth 
Five Year Plan h'" been finalised. 
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